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CPI1O, SEBI, Mumbai : Respondent

ORDER

The appellant had filed an application (transferred by Department of Financial Services to SEBI through
RTI MIS portal on July 22, 2026) under the Right to Information Act, 2005 (“RTI Act”). The respondent,
by a letter dated July 31, 2026, responded to the application filed by the appellant. The appellant filed an
appeal dated August 07, 2026 (Reg. No. SEBIH/A/E/26/00297). I have perused the application, the
response of the respondent and the appeal and find that the matter can be decided based on the material

available on record.
Queries in the application - The appellant, in his application, sought the following information:

“T bumbly request you to provide question papers (Prelims and Mains) along withanswers of last three recruitment exercises

conducted by regulatory bodies likeRBI, NABARD, IRDAI IFSCA, SEBI for the post of IT Officer.”

Reply of the Respondent — The respondent, in response to the application, informed that the online
examination for recruitment of SEBI Grade A Officer is conducted by Institute of Banking Personnel
Selection (IBPS-which is an autonomous body) within the terms of MOU as per which only IBPS is in
possession of copies of question paper and answer keys, which is not shared with SEBI. Hence, the same is

not available with SEBI.

Ground of appeal — The appellant has filed the appeal on the ground that he was provided incomplete,

misleading or false information.
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I have perused the application and the response provided thereto. On consideration, I note that the
respondent has stated that as per MOU only IBPS is in possession of copies of evaluated descriptive papet,
and the same is not shared with SEBI. I note that the respondent can only provide information that is
available in the records. In this context, reliance is placed on the decision of Hon’ble Central Information
Commission (CIC) in the matter of Lakshminarayanan R vs. SEBI (order dated February 09, 2023), wherein it
was observed that “I# is an established law that the information sought for in order to be disclosable under the RTT Act,
2005 must be existent and available in the records. . ....... In the instant case, the desired information was not available in the
records of the respondent authority ....” Further, it is pertinent to note that Hon’ble CIC in similar matters in
Abhijit Bhimgonda Bhikkappa Patil vs. CPIO, SEBI (Date of Decision: 27.12.2022), Devesh Singh vs. CPIO, SEBI,
(Date of Decision: 07.11.2022 and Bhavesh Silawat v CPIO, SEBI (Date of Decision:28.10.2022), wherein
question papers/answers sheets with respect to SEBI Grade A recruitment exam has been sought, accepted
the contention of the respondent that as SEBI do not have access to the information sought, no information

could be given. Accordingly, I do not find any deficiency in the response of the respondent.

In view of the above observations, I find that there is no need to interfere with the decision of the respondent.

The appeal is accordingly dismissed.

Place: Mumbai RUCHI CHOJER
Date: September 04, 2026 APPELLATE AUTHORITY UNDER THE RTI ACT
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